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Ute laW? Would the Govl!'rnment try 
to avoid this anomaly? 

8hri ADDaahIb SbiDde: The hon. 
Kember cornell from Andhra Pladesh. 
J know that the fertiliser conscWUlneas 
in Andhra is 80 much and the farmers 
are 80 progressive and they, are not 
satisfied with the allotment ana they 
are trying 10 get t rt ~ rs trom aU 
over India. But may I assure the hDn.. 
Kember that as tar RS Andhra Pra. 
desh's requirements al'e concerned, 
we have really been very liberal in 
allOWing substantial quantities to 
Andhra Pradesh. 

Ele«ioa tor Prflllideutahip ... 
Vlee-Presidentsblp 

-to 

-MS. 8brl R. K. Sinha: 
81ari Bam bUn Gupta: 
Sui K. N. Pandey: 
Shrl D. N. Deb: 

W1l1 the Minister of Law be 
pleased to state: 

(a) whether the Election Commis-
sion have made any suggestion that 
candidates for the Presidential and 
Vice-Presidential election should be 
required to deposit security which 
should be forfeited in case of their 
failure to secure the prescribed mi-
nimum of electoral support; and 

(b) if so, whether Governmenl 
loave examined it and if so, with 
what result? 

The Deputy MlDlster in the Mini,· 
...,. of Law (Sbrl D. R. Cbavan): (n) 
Yes, Sir. 

(b) The Government are examin-
ing the Question and have not yet 
come to any decision. 

Sbri R. K. sinha: When no secu· 
rity is taken from the candidate con-
testing tor the office of Presic.icJ,[ 
and Vice-President, why should the 
poor man contesting for the Assembly 
or Parliament be asked to pay secu· 
rity money? Will the Law Ministry 
examine the machinery through 
whic:h a poor man who goes on a 
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CYCle may be elected to the Assem-
blies and a man with at least II 

motor cycle may be elected to the 
Parliament? Will they think (If 
cheapening the' elections in order tD 
make the poor man's entry to the' 
legislatures .POSSible? 

8hri D. a. Cbavan: Under ill>? 
Representation of the People Act, 
candidates contesting for the Lok 
Sabha or an Assembly are required 
to deposit a certain amount of 
mo?ey. with the returning office:'. 
while In the case of the election for 
the President and Vice President the 
only thing a candidate has to do is 
to 8ecure one elector as a propOSt'r 
and another as seconder. Therefor". 
after the third general election. the 
Election Commission in their report 
reeommended that the Presidential 
Election Act should be amended bv 
making it obligatory on the part of ~  
candidate contesting for this ~ office 
to deposit Rs. 1000 with the return-
ing officer by way of security and ill 
case the candidate tails to get one. 
tenth of the valid votes, that amount 
should be fdrfeilpd. 

Sbri II:. N. Pandey: Is it a fact thal 
certain persons contest the election 
for the office of President and Vice-
President simply with a view to mnkl' 
them.e'ves known to the public and 
if <0, has the ministry found out all)' 
way to check such a tendency, su 

that such people may not be allowed 
to contest the election at the CORt "r 
public money? 

8bri D. R. ChavaD: Regarding 
candidates Iight-heartedly contesting 
the election. it is a matter of their 
intention. I cannot possibly 80 imo 
their intentions, unless there arc 
certain facts from whiCh I can dr~  

certain inferences. 
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Shri D. R. Chavan: As a att ~ of 
fact, the recommendations of the 
Election Commission were considered 
by the Government sometime back. 
in 1966. Those recommendations 
\"ere not accepted. The reason that 
mainly weighed. with the Govern-
ment was that it should not put fet-
ters in respect of candidates contest-
ing for the high office of President 
and Vice-President. 

Shri Humayun Kabir: n~t ad ,,1 
considering a security deposit of R3. 
J .000 which many people will ue 
pre?arcd to e>:'Y for the public-ity 
which they get, has the Government 
under consideration any scheme for 
restricting the number of candidates 
by imposing a condition like this that 
nobody can stand unless at least 50' 
Members of Parliament or 100 mem-
bers of the Legislative Assembly 
propose his name as· a candidate? 

Shri D. R. Chav.olIl: That is actu-
ally one of the recommendations 
made by the Election Commission. 
Now for contesting an election a 
candidate has to find out only two 
electors from the electoral college. 
The Election Commission in their 
report have mentioned that, i.1 addi-
tion to this, there should be nearly 
about B electors who can subscribe 
to the candidature of a candidate. 
'rhat is being examined. 
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The Minister of Str.te in the Minis-
try of Food. Agriculture Community 
l>eve1opment and cooperation (;5Jlri 

Annasahib Shlnde): (a) Some quaR-
tlty of superfine rice sent frolll 
Orissa to West Benga' has been found 
to contain excess of foreign matter. 

(b) and (c). Government have seen 
the reports in the papers of the stute-
ment said to have been made by , he 
Chief Minister of Orissa in the :'Ot"te 
Assembly. Information lias been cal-
led for from Orissa Government and 
is awaited. 

(d) Does not arise at this stage. 
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